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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

WEDNESDAY, THE NINETEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 27272 OF 2026

Between:

Bodakunta Shivani, D/o Bodakunta Raghuram, Aged about 21 years, Occ:
Student, No 9-4112A Madaka Road, Odela village And Mandalam, Peddapalli
District.

...Petitioner
AND

1. State of Telangana, Represented the Principal Secretary, tVledical and Health
Department, Secretariat Hyderabad,

2. Kaloli Narayana Rao University of Health Sciences, Rep by its Registrar,
Nizampura, Warangal, Telangana 506007

.. Respondents

Petition under Nlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ, order or direction, more particularly in the nature of

WRIT OF MANDAMUS declaring the action of the 2nd respondent in not accepting

the online application for registration for admission into MBBS and BDS courses in

the colleges affiliated to the 2nd respondent university on the premise that the time

for submission of online application is closed from 6-00 P.l\rl. on 12-8-2026 also to

declare the amendment brought to Rule 4 (i) vide Go M.No. 125 Health Medici and

Family Welfare (c.1 ) Departmeot dt. 22-9-2022 to the rules issued in Telangana

Medical and Dental college Admission (Admission into MBBS and BDS courses )

Rules 2017 issued in Go Ms.No. ',1 14 Health Medical and Family welfare (cl) Dept.



dl. 5-7 -2027 as illegal. arbitrary and consequently direct the respondents to permit

the petitioner to apply for registration and counselling for admission into tr,4BBS and

BDS courses for the academicyear 2026-27 '

l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to direct the

2nd respondent to permit the petitioner to make appllcation for registration and for

counselling admission into [\,1BBS and BDS courses for the academic year 2026-27

pending disposal of the above writ petition.

Counsel for the Petitioner: Sri' A. PRABHAKAR RAO

counsel for the Respondent No.1 : GP For Medical Health & Family welfare

Counsel for the Respondent No.2: Sri. T. SHARATH, Standing Counsel for

Kaloji Narayana Rao UniversitY

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'B LE THE CHIEF JUSTICE SRI APARtrSH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.27272 of 2026

Dated: 19.08.2026

Between:

Bodakunta Shivani

. ..Petitioner
and

State of Telangana,

Represented by the Principal Secretary.

Medical and Health Departrlent. Secretariat. Hyderabad.

and another.

...Respondents

ORDER:

Learned counsel Sri A,Prabhakar Rao appears lor the petitioner

Sri f.Sharath. learned Standing Counsel fbr KalojiNara-vana Rao

Universitv of Health Sciences. appsars fbr respondent No.2,

2, The present lrit petition is filed seeking the lollorving relief

''For the reasons stated in the accompanling altldavit. the petitroner
herein prays that this l{on [rle court rra\ be pleased ro issue an appropriate
writ, order or direction more particularly in the nature oi WRIT OF
MANDAMUS declaring thc action o1- the 2 "r respondent rn not accepting the
Online applicarion tbr resistration tbr adnission inro MBBS and BDS courses
in the colleges afliliated to the 2"d respondent university on the premise that the
time for submission ofonline application rs closed liorn 6-00 pM on 12.8.2026
also to declare the amendntent broughr to Rule ,l(i) vidc CO Ms. \o. 125
llealth. lledrcal and Familr \4'ellare (Cl) Depa(ment, dt.2l-9-1012 ro the
rulcs issued in lelansana \{edical and Denlal College Admission (Admission
into MBUS and BDS courses) Rules l0t? issued in CO Ms. No ll4 Healrh.
Mcdical and Famill \!'ellare (Cl) Dept., dr. 5-,a-202'l as illegal. arbitrarv and



l

.onsequentl\ direct the respondents to permi( the peiitroner to appl)- lor
resistriltion and ceunselling fbr admission inrr) IUIIUS and BDS courses tor thc
.rcadcltie rl.ir lr)16-2i and pass such other ordcr or orJels as this Hon.blc( oun ma\ dferr it and proper in rhe circumstallcas ofthe ;ase...

3. When the nratter is taken up todar. learned counsel 1br the

petitioner s.hrnirs that in 'icri ol the subseqrent Notilication lor

Rcol.rcnrng o1' Onlinc Ileeislration darecl 19.0g.2026 issued by

rcspondent \o.l pcrntirtrng the candidates lvho have qualified in NEET

tjG 1026 b1 secLrrirrg thc cut-ofl score or aborc to register online and

upload the ccrtillcarcs fiom 02.00 prn on I8.0g.2026 up ro 06.00 prn on

lr).08.1016. the pctirioncr has reg:istered onlinc f,rr aclnrission inro

NIUBS and IIDS courses in thc colleges alfiliated to resltondcnt No.2

and. therelbre. thc prcsent ririt petition has becorne inliuctuous.

.1. In r icr.r ol the atirrcsaicl suburission. the \rrit petition is cfisposcd

ol as inlructuoLrs. Ihcre shall be no order as to c()sTs.

Misce Ilaneous applications pending. if atl . strall stand closed
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SDi. P.C.SULEKHA DEVI
ASSISTANT REGISTRAR

SECTION OFFICER

1. The Principal Secretary. Medical and Health Department, Secretariat
Hyderabad,

2. The Registrar, Kaloji Narayana Rao University of Health Sciences,
N iza'n oura. \l/arangai. Telangana 506007

3. One CC to SRI A PRABHAKAR RAO, Advocate [OPUC]
4. One CC ro SRt I .S^1A1ATH Standing Counsel for KALOJI NARAYANA

RAO UNTVERStTY, IOPUC]
5, TWO CCS tO GP FOR IVlEDICAL HEALTH & FAA/ILY WELFARE, High COUTTfor the State of Telangana. at Hyderabad [OUT1

/<ufr6 Two CD Copies
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HIGH COURT

DATED: 1910812026

ORDER

WP.No.27272 of 2026

DISPOSING OF

THE WRIT PETITION

WITHOUT COSTS.
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